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Ms.Balbir K Sighat
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Applicant,
ahrx G 3 Ualla - Advocate for
| Appllcant
Versus
Unxon of India & Or

J_qm.-."..e W e e o,

cenmmee  Respondent (s )

~ Shri V,S5,Masurkar
ot i e e i o e om o e e s e s aicnnmenee BAVOCate for
Respondent (s )
CORAM:
Hon'ble Shri, Justice R,G,Vaidyanatha, Vice Chairman,
Hon'ble Shri,D,3,Baweja, Member(A)
| A ) , L onAD
(L) Tb6 bé referréd to the Reporter or not?
(2) Whether it nééds to be circulated to AN
other Berniches of the Tribunal?
abp,.

(R.G.VAIDYANATHA)
VICE CHAIRMAN



4

o

BEFORE THE CENTRAL-ADMINISTRATIVE THIBUNRt

GULESTAN BLOG. Nn.e,passcnr'hunn 4TH FLR_FORT,

MUMBAI - 400 UU . )
MISCELLANEOUS PETITIGN NG 3 98,
DRIGINAL APPLICATION NO.688/9

DATED THE 13TH DAY OF JULY, 1998,

CORAM ¢ Hon'ble Shri Justice R,6,Vaidyanatha, Vice Chairman,
Hon'bla Shri 0,.S,Baveja, Member(A),

Ms,Balbir K Sighat )

W/o,Cate Sn.Amcik Singh, Sighat,

(C/0.5h.G,5,4alia, Advocate,

High Court 16~Maharashtra

Bhavan Bora Masjid Strest,

fFort 60 = 400 0C . see Applican‘t.

By Advocate Shri G,S,Walia,

V/s.

1., Union of India through
Secretary, Railuay Board,
Rail Bhavan, Ney Dalh1-11

2, General Manager,
Western Railuay,
Churchgate,
Bombay -~ 400 020,

3, Divisional Railway Manager,

Westarn Rajiluay )
Uarodara(GUJara3.9 «ss fespondents,

B8y Advocate Shri V,S5,Masurkar,

{oRDERY

0 Per Shri R.G.Vaidyanatha,Vice Chairmanf{
1. _ In.ﬁhis 0A, the applicant has filed fIP-403/98
for Early Hearing, After hearing both sides, MP-103/98
is allowed, By consent OAR is taken up for final hearing,
We have heard both the counsel,

Applicant is a widou ofi ohe Railuay Employee
Bhri Amrik Singh Sighat.. Applicant's husband retiged from
Railway servicse on 31/1/1983, He died on 6/6/1986,
Applicant is getting Family Pension as per rules. Now

complementary

the grievance of the applicant is only with regard to /
Railuway Passes uwhich was not granted.to her in view of the
Railuay Board circular dated 30/6/1987 which gives the

cut of date as 12/3/1987 for the purpose of post retitement

L
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complamentary passes to the widows, ‘The applicant has-
therefore filed this OA challenging the legality of the,
cut of date in the Railway Board-Circular dated 306/6/87.
ﬁespnndents;haye filed reply opposing the O0A,. Nouw,
when the matter is taken,up;ForﬂFinalﬂHéafiB;,-it is

recently

now brought out that Railway Bomrd has/issued a:
circular dated 24/4/98 in_uwhich the-cut-of date namely
12/3/87 is done auway with, This new circular states
that widouws of Railyay Servants even prior to 12/3/87
are entilted to the scheme of widow passes subject to
certain conditions,
2¢ The Lea:ned‘counsel for applicant submits
that his client will fulfill the condition effregarding
payment of money etc, according to circular dated 24/4/98,
In view of the latest development namely circular
issued by the Railuay Board dated 24/4/98, the OA has
tobe alloved. MP-403/98 is disposed of,
'3 . . In_the result, the BA is allowed, Respondents
are directed to issue post retirement cqmplemeﬁtary
passes in terms of Railuay Board-circular dated 24/4/98
subject to applicant submitting the necessary application
and fulfilling the conditions of the said order,
The applicant shall maks necessary application to
Respondent Nos3 for issuance of passes who will consider
the same and pass apprepriate orders and issue the
passeg*és early as possible in-visw of circular dated
24/4/98., The OA is disposed of with no orders as to

costs —

&, _
(D.S.BAUEJ' (R.G.UAIDYRNATHA)
~ MEMBER ( VICE CHAIRMAN
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